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IN THE CENTR)L ADMINISTPJ½TIVE TRIBUNAL: HYDEithaD BENCH: 

AT HYDERABAD 

O.A. No.508/93 	 Date of decision: 19.11.1996 

BETNEEN: 

C. eenivasulu 

- 	 - 	- 	- 	- 

Union of India, Through: Secretary, 
Railway Board, Rail Bhavan, Rafi Marg, 
New Delhi. 

Chairman, Union Public Service Commission, 
New Delhi. 

General Manager, 
South Central Railway, 
Secunderahad. 

Sri P. Rlunishwara Rao, 
Works Manager, S&T Shops, 
Mettuguda, Secunderabads00037. 

S. Sri T.G. Osuru, 
SSTE Construction, 
Rail Nilayarn, Secunderthad-500 371. 

Counsel for the applicant: Shri S. Rarnakrishna Rao 

Counsel for the Respondents: Shri N. P. Devaraj 

THE HON'BLE SHRI R. RANGARAJAN: MEMBER 5ThviN.) 

THE HONBLE SHRI B.S. JAI PARAME5McJAR: MEMBER (JUDL.) 

JUDGEME NT 

(Oral order per Shri P. Rangarajan: Member (ADMN.) 

Heard Shri S. Rarnajcrishna Rao for the applicant and 
Shri N.R. Devaraj for the respondents. 

This OA is filed to quash the order No.E(GP)92/j/5s 

Dt.15.9.92 issued by the Railway Board whereby 'arova1oofttho 
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Department of the Indian Railways being appointed substantively 

to the junior scale of IRSSE with effect from 23.7.92, by holding 

the same as arbitrary, illegal and ultravires to the principles 

of natural justice and in violation of Articles 14 and 16 of the 

constitution and to consider him for appointment to junior scéle 

of I.R.S.S.E duly observing the iamte*Ge seniority of 60 S 40 

ratio of direct recruits and departmental pranotees with all 
.inequci1CaaS oenefltS. 

When the QA was taken up for hearing today we enquired 

from the learned standing counsel whether setting aside of the 

impugned notification will affect the other Group-'B' officers 

nurñbering .127 in the panel. The learned counsel for the applicant 

submitted that it may affect. He further submitted that as R-4 

and R-5 who are junior to the applicant in the panel are impleed, 
VkM 

that would suffice for the affected parties to convars their case. 

However we feel that all the affected officers should be imple'1 éd 

so that the order that will be passed in this CA after duly hearing 

-- 	 them all,]-will be binding on thaB. Without hearing all the app- 

ropriate parties passing of order behind their back is untenable. 

In view of the above opinion the learned counsel for the 

applicant submitted that an OA No.574/93 iia$een  filed en the 

file of the Principal Bench of this Tribunal challenging the same 

notification of 15.9.92 wherein all the necessary and appropriate 

parties have been imp1ed and if the directionLin  that 01¼ is 

made applicable in this case also, he will have no objection 

to withdraw this O.A. 

The learned standing counsel submitted that he has 

no objection for disposal of this 01¼ on those lines provided 

.. 3 



-3- 

the applicant is Otherwise eligible to get the benefit of that 
direction. 

In view of the above submissions this OA isdjij'pos ed 
as not pressed subject to the Cathd0fl that the direction that 

is to be passed by the Principal Bench. in OA 574/93 is applicable 

to the applicant herein also if he is otherwise eligible to 

get the benefits of that direction. 

The OA is disposed accordingly. No costs. 

(8.3. JAI_PxaJ€sAR). 	
CR. RANGARAJAN) ___---MEMBER(JZJDL.) 	

. MEMBER(ADM?q•) 
C 

Dated: 19t1,  November 1996 
Dictated in the open c&ijt 


